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O  R  D  E  R 

07.01.2020  Learned counsel for the appellant submits that the Adjudicating 

Authority (National Company Law Tribunal) Cuttack Bench, has already passed 

order for settlement. The appeal has become infructuous.  

In view of the fact that the settlement has been reached and the Adjudicating 

Authority accepted such settlement by order dated 3rd January 2020, no further 

order is required to be passed. 

 The appeal is disposed of as withdrawn.   

 

 
[Justice S.J. Mukhopadhaya] 

  Chairperson 

 
 
 

 
          [Justice Bansi Lal Bhat]

 Member (Judicial) 
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